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BEFORE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION No. 06 OF 2012

IN THE MATTER OF:
MANOJ MISHRA - ...Applicant

-Versus-

Union of India & Ors. -...Respondents

AFFIDAVIT ON BEHALF OF STATE OF UTTAR

PRADESH THROUGH ITS UNDER SECRETARY,

ENVIRONMENT, FOREST AND CLIMATE CHANGE

DEPARTMENT IN COMPLIANCE OF THE ORDER

DATED 11.09.2019

I, Bharat Prasad S/o Late Hari Lal, aged about 57 years,
posted as Under Secretary, Environment, Forest and
Climate Change Department at presently Lucknow do

hereby solemnly affirm and declare as under:-

1. That, in the official capacity mentioned above I am

acquainted with the facts and circumstances of the

e

case and such I am ' competent to make, swear and

affirm this affidavit.
2. That the captioned matter relates to remedial
easures for the pollution in River Yamuna. Hon'ble

Tribunal considered tHe matter in the light of Report
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submitted by Yamuna Mdnitoring Committee and
directed that Principal Secretaries, Environment and
Forest and Urban Developments are required to
prepare short and long term plans to control flow of
sewage from Uttar Pradesh into the river Yamuna at
Ghaziabad with time lines for execution and U.P.
Chief Secretary to monitor it. In aforementioned
matter, Hon'ble National Green Tribunal has passed
the following order:

....... The monitoring Committee may continue to monitor
compliance of directions of this Tribunal and furnish its
next status report as on 31.12.2019 by 31.01.2020 with
comments on the affidavits of the concerned authorities.
The same may also be uploaded on its website. We

~ further direct the NCT of Delhi, the States of Haryana and
UP, DDA to file affidavits of compliance of the directions of
this Tribunal as on 31.12.2019 before the Committee as
well as this Tribunal on or before 15.01.2020....... "

3. That it is submitted that State of Uttar Pradesh has
prepared an Action Plan for control of pollution in
River Yamuna. The short term and long term action
points dealing with issues of Sewage management,
Industrial waste management, Ground water

management and Monitoring dealt in Yamuna Action

Plan of State of Uttar Pradesh, has been duly
pproved by Central Pollution Control Board and is

being adopted in rfotality and followed with
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perseverance with regardﬂs to Sahibabad drain,
Banthala Canal Drain and Indirapuri drain in
Ghaziabad as well so as to reduce and minimize
environmental impact on receiving water streams. In
compliance of this Hon'ble Tribunal order dated
12.07.2019 a Consolidated Action Taken report dated
10.08.2019 was submitted to Monitoring Committee
constituted by Hon’ble Tribunal. Further In
compliance of Hon'ble Tribunal's order dated
23.08.2019, the Consolidated Report along with
specific timelines was also submitted to Additional
Solicitor General nominated by Hon'ble Tribunal vide
U.P. Government letter no. NGT-440/81-7-2019-

01(Parya)/2015 dated 02-09-2019.

4. That it is submitted that in compliance to this
Hon'ble Tribunal Order dated 11-09-2019 a meeting
was convened by Principal Secretary, Environment,
Forest and Climate Change, Government of Uttar
Pradesh on 04-10-2019 to update status of
compliances related to various directions of Hon'ble
Tribunal passed vide orders in the captioned matter.
The minutes of meeting dated 04-10-2019 are being

AETAT
’ ;\;1’3“«125 Y annexed herewith and marked as Annexure-1.

SNEED T
1\4‘“ i That it is submitted that Chief Secretary,
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Status of Compliances " on 17-10-2019 with
Additional Chief Secretaries/Principal Secretaries
and other officers of concerned Departments for
ensuring timely action according to the directions of
Hon'ble Tribunal. The minutes of meeting dated 17-
10-2019 are being annexed herewith and marked as

Annexure-2.

6. That it is submitted that the Yamuna Monitoring
Committee convened a meeting on dated 30-12-2019
with the Principal Secretary, Nagar Vikas Vibhag,
Department of Environment, Forest & Climate
Change and other senior officers of the concerned
departments of Uttar Pradesh to review the progress

of compliances and directed that the Action Plan for

sewage management related to implementation of
Septage Management in Loni and Sahibabad areas
and Phyto/Bio remediation in 03 drains namely
Sahibabad, Loni and Indirapuri Drains at Ghaziabad
be revised and the compliance report with revised
timelines be placed before Monitoring Commiittee.
The minutes of meeting dated 30-12-2019 was
received on dated-07-01-2020.

oy \ 7. That it is submitted that in compliance to orders
{2 S VERWA
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Compliance Report concerned with U.P. Pollution
Control Board regarding detailed inventory of action
taken against industries situated in conforming and
non-conforming areas related to Industrial Waste
Management has been submitted to the Monitoring
Committee on dated-06-01-2020 and affidavit of
compliance dated-16-01-2020 was filed before this
Hon'ble Tribunal. As per affidavit the brief action
taken is given below:-
Area Total |Default | EC Show
No. of|er impose | Cause/Closur
Indust d e order issued
ries (Lakh)
Conforming | 236 33 248.75 | 20- Show
Area of Lakh Cause Notice
Loni and
Sahibabad 04- Closure
Order
Non 331 331 1.35 Closed /Demoli
conforming Lakh shed by
area of Loni District
and Administration
Sahibabad
That it is also submitted that in compliance to
direction issued by Yamuna Monitoring Committee in its
; M}meeﬁng dated 30-12-2019, inspection of 06 MLD CETP,

R E VERIE
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during inspection was analyzéd for heavy metals at
Central Laboratory, UPPCB, Lucknow. As per analysis
report only O1 parameter namely lead was found 0.109
mg/l as against standard of 0.1 mg/l. Hence a notice
dated 05-02-2019 has been issued to Executive
Engineer, Uttar Pradesh State Industrial Development
Authority, Loni for ensuring treatment of effluent as per

prescribed standards.

8. That it is submitted that in compliance to directions
issued by Yamuna Monitoring Committee, a meeting
was convened by Principal Secretary, Environment,
Forest and Climate Change, Government of Uttar
Pradesh on  22-01-2020 to update status of
compliances related to various directions of Hon'ble
Tribunal passed vide orders in the captioned matter
and decisions taken by Yamuna Monitoring
Committee in its meeting dated-30.12.2019. Officers
of concerned Departments were directed for ensuring
timely action and to submit revised time line,
according to the directions of Yamuna Monitoring
Committee. The minutes of meeting dated 22-01-
2020 are being annexed herewith and marked as

Annexure-3.
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9. That it is submitted that Urban Development
Department Government of Uttar Pradesh has issued
the Government Order No: 574/ukssS-5-2020-
2841k/2019 Dated: 31.01.2020 to all the Nagar
Nigam and Urban Local Bodies of Uttar Pradesh to
cater the Bioremediation/phyto-remediation of all the
drains falling in the river Ganga and its tributaries or
in any water body with immediate effect. The copy of
Government Order dated-31.01.2020 is being

annexed herewith and marked as Annexure-4.

10. That it is submitted that in compliance to
directions issued by Yamuna Monitoring Committee,
Zonal Chief Engineer, Uttar Pradesh Jal Nigam has

submitted status of sewage management with revised

time line vide letter dated- 01-02-2020. As per
compliance report, the short term works will be
completed by June 2020, the long term works
regarding septage management, new sewage
pumping stations and ongoing projects will be
completed by November, 2020. New STP of 60 MLD

capacity for treatment of sewage going into Indirapuri

and Banthala Drain will be established in 24 months
after sanction from National Mission for Clean Ganga
G). The compliance report of Zonal Chief

Engineer, Uttar Pradesh Jal Nigam dated-01-02-
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2020 is being annexed hérewith ‘and marked as

Annexure-5.

11. That it is submitted that Chief Engineer, U.P.
Irrigation & Water Resource Department has
submitted Compliance Report regarding
Demarcation, Protection and Rejuvenation of
Floodplains vide letter dated 14-0 1—2020, stating that
Irrigation & Water Resource Department has defined
flood plain zone, the extreme boundary of flood
plains has been demarcated by fixing bollards at the
extreme edges of flood plain. Department has also
informed that on verification demarcated flood plain
has been found free from pucca constructions. It has

also been informed that an execution no.

45449/2016 state of Uttar Pradesh Vs Delhi
Development Authority & 221 others is pending in
Karkarduma court, Delhi for taking repossession of
the land which is to be used for the development of
wetland development on the eastern bank of River
Yamuna. Delhi Development Authority will create
Biodiversity Park on the UP portion of the floodplain
and the State of U.P. would reimburse the cost

thereof to the Delhi Development Authority as agreed

between Principal Secretary, Irrigation & Water

Resource Department‘ of Uttar Pradesh &, Vice
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.Chairman, Delhi Developrﬁent Authority. The cost of
project (first phase) is 35 Cr. The project is under
consideration for approval at Government level. After
approval and release of fund the money will be
transferred to Delhi Development Authority for
development of Bio-diversity Park. The compliance
report of Chief Engineer, Uttar Pradésh Irrigation &
Water Resource Department dated-14-01-2020 is

being annexed herewith and marked as Annexure-6.

12. That it is submitted that Chief Secretary,
Government of Uttar Pradesh has directed the
Principal Secretary Urban Development Department
to take necessary action regarding the orders of
Hon'ble Tribunal to deposit performance guarantee of
Rs. 10 Crores and an additional performance
guarantee of Rs. 1 Crore as per the rules.

13. That it is further submitted that Government of
Uttar Pradesh is committed towards keeping river
Yamuna pollution free by ensuring compliance of
Action Plan and orders of Hon'be Tribunal.

14. That it is submitted that in persuasion to National

/@:\ Mission for Clean Ganga (NMCG) regarding sanction
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i of proposals for bioremediation of drains from 1st

\ v R
Y ;3:@/ January 2020, revision of timelines with respect to

proposed sewage m"anégement works in compliance




to directions issued by“ Yamuna Monitoring
Committee and in compiling the consolidated status,
the delay of 29 days in filing the affidavit has
occasioned which is not bona fide and is deeply
regretted.

15. That the above compliance report is being placed
for kind consideration of the monitoring committee

as well as Hon'ble Tribunal.
DEPONENT

VERIFICATION:

I, the deponent abovenamed, do hereby solemnly affirm
that the contents of para 1 to 15 of the foregoing
affidavit are true and correct to my knowledge and
belief. No part of it is false and nothing material has
been concealed therefrom.

Verified at Lucknow on this the day of February 2019.
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Compliance of Solid Waste Ruies including Legacy Waste.
Compliance of Bio-medical Waste Rules

Compliance of Construction & Demolition Waste.
Compliance of Hazardous Waste Rules.

Compliance of E-waste le]es.

351 Polluter Stretches in the country.

122 Non-attainment cities.

100 industrial clusters.

Status of STPs and re-use of treated water.

Status of CETPs/ETPs including performance.
Ground water extraction/contamination and re-charge.
Air pollution including noise pollution.

Illegal sand mining,

Rejuvenation of water bodies. -

0 mmﬁéﬁmmw%ﬁimﬁmww
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“Current status

Desirable level of compliance in terms of statutes.
Gap between current status and desired levels.

Proposal for attending the gap with time lines.

Name and designation of designated officer for ensuring
compliance to provisions under statute,
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1-  Chief Secretary, UP, may forthwith ensure steps for
supply of drinking water to the residents in the affected
area, apart from taking other remedial measures in the
light of report of Justice Tandon in respect of Rania, .
Kanpur Dehat and Rakhi Mandi, Kanpur Nagar, around
the area of Chromium dump and earlier orders of this
Tribunal.

2. Chief Secretary, UP, may ensure that untreated sewage

"~ is not discharged in River Ganga and pending a
permanent solution, at least temporary arrangement by
way of phytoremediation, bio-remediation or any other
technology is done to disinfect/treat water before the

same is discharged into the River Ganga.

3-  The Chief Secretary, UP, may initiate necessary action
against the Principal Secretary, Urban Development,
UP, UP Jal Nigam, State PCB for their illegal action in
permitting discharge of untreated sewage and effluents
directly into River Ganga.
4- A compliance report may be filed in the matter within
one month by email at judicial-ngt:zgov.in
 Iad Novo § gAarE Bg oW Fraa fAfY 04.11.2019 & @
T AR WEIgy, J0%0 gRT fEA 27102019 ¥ YE U
IR -9 "judicial-ngt@gov.in" & ARIH F A0 JRBT §
NG @) O B | S Wi, So%o WgNvT R 91E g wnee
gafa el @ Suferm gfiffE— & oher & R 5 A
SIHRT gRT S Sl el & &9 4 Araeae sdar gHaa
T GY U RN {79 10.10.2019 &1 6T 5:00 T TP
age Bl -7 "ms@uppch.com” Td "ceo2juppeb.com” @
%mﬁﬁouowﬁuawaﬁé Teay W sen ghRiEd
I .
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vy wfg, wafawvl, ov vd wergrg IReds fawr, SoWo wmr
memmwﬁsmoﬂﬁwmmwﬁﬁﬁmﬁmw—%
o5 e f, Sowo YN §RT 99 g o7yl by Sy {1 wRRefrar
¥ RAT e &g WEARY A oR9 aie et o " el wel @
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T fraRerd 38 ol forar 7ar & w0 sfdemse & Soed

IR B FharaaT &g Wad faqr & Ifma ST B IRy S B
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- iv. 30T0_ H0—606 /2018 Compliance of Municipal Solid Waste
| N ' Management Rules, 2016 % a0 sty &R siffiemo 78 Rl
| §t< GRT_AIRG ST (T 12,00.2019 & MU @ WA 4 |
T :
TIE A, Fafav), 99 vd Srerary gRacdH fa, Sovo e
e ERT AT BT T 5 0 ST gr ged wfid, Sodo WINH @) e
g X srgurer s B yqyer frEel 9 @ WHe WIE TR 9% IR
~T FRA BY WHROT ¥ A 10:01.2020 BT A0 IWFRY F GWe SIRYAT BHY
f fr=r foal vd o siftyeRer & g amee @ aruen @ Refr wega o
| % frdw Ry 7o §) _ |
] . * Compliance to Solid Waste Rules including Legacy Waste,
| * Compliance to Bio-medical Waste Rules.
s Compliance to C & D Waste.
? 1T ¢ Cumpliance to Hazardous Waste Rules,
' » Compliance to E-waste Rules.
E i’ * 351 Polluter Stretches in the country.
“—" * 122 Non-attainment citjes.
f T * 100 industrial clusters.
[‘"‘ ¢ Status of STPs and re-use of treated watcr.
. 0 o Status of CETPs/ETPs including performance,
P * Ground water extraction/contamination and re-charge,

"« Air pollution including noise pollution.
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o Illegal sand mining.

¢ Rejuvenation of water bodies.
W Wfed, TR, 99 U9 wearg gRadw Wi, Sowo e BRI

T BRIGT YT & SURIRT AvaT 9% SuTer ST Ao AT B anew

ﬁﬁ%ﬁﬁﬂﬁwﬁg@ﬁvﬁmmﬁawaﬂwﬁ% -

+ Current status
e Desirable level of compliance in terms of statutes.
o Gap between current status and desired levels.
e Proposal of attending the gap with time lines.
e Name and designation of designated officer for ensuring
compliance to provisions under statute.
R, fraroe=a g fofg ferr ar & siogo <Ho—606 /2018
# H10 Sif¥rver gRT UIRe ey RHF 12.00.2019 @ UG B FRR H
“ W e, 9aiaRey, a9 ¢4 Worarg gRade [T, So%0 ST @ Jregerar ¥
| Yoo AP 04.102019 F R T Fvfa @7 Ws o7 &Y WMo sEwer B
S amae A o v Rval W FeiRa [get @ wfafea a3 59
o @ wafug favgsl W emurem s ww M g7 e o
g ¥ yaforer fvmn, SR yow e §—3 soenvups@rediffmail.com)
T SOMO WgHOT o 9 (-9 ms@uppeb.com, ceo7@uppeb.com)
UY WG PV Y T g faRer RAmT, S0 W U9 Sow0 Tyl FRiE 9
ERT 90 ARERe & Ry § wfufee fvdl W eruTem e WaEfd @)
Sy |

od AR g FRIRIE faumT —
1. Compliance to Solid Waste Rules including Legacy Waste.: TR
faer, daradt oW, wr fawre fawmT
2. Compliance to Bio-medical Waste Rules :&iférear g wamey e
Fﬂ%ﬂﬂ R f%mm

a2 _ifd’ous Waste Rules : SURRITT ¢ Sefire
H.0HS faamT, Sodo IgueT AT 91,

ce to E-waste Rules :STaveTT Tg Aeie faer, wa.
. 519 T, Qoo weer FEET 418

51 Polluter Stretches in the country =g, TR faem, a9
RWrT, DT qoTer MR, BoW0 YguYT frf=ror 9rg ‘
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7. 122 Non-attainment cities 37T Ud &< RS, GRIE, TR
faera, a7 favm, sifvsr wweir, W@wwm Qo%0 -
weuoy A 91

8. 100 industrial clusters W%JEHT T sienfie ﬁ'ﬁﬁm faWrT, v,

TS, Godlogs0sTEoSIowo, So%o HauvT figae ard I

9. Status of STPs and re-use of treated water TR a4y farT

10.  Status of CETPs/ETPs including performance: 3Taee=T v
3N e T, weaes, odogwosgoiowo

11.  Ground water extraction/contamination and re-charge: HH1J
HSTA HTfErepvor

12. A!l‘ pollutlon including noisepollution 7§ ﬁ‘ﬂ‘T BOY0 UgyIT

13, Illegal sand mining ;35 T4 Eﬁﬁ)‘ﬂc fammT

14.  Rejuvenation of water bodies :7R &, urg fyer, dargd
SRR

V. 3N0T0 <o~ 985 /2019, In Re: Water Pollution by Tanneries at
Jajmau, Kanpur, Uttar Pradesh WITH In Re. Water
Pollution at Rania, Kanpur Dehat & Rakhi Mandi, Kanpur
Nagar, Uttar Pradesh ¥ TIRT a1Q3r f&wiw— 27.09.2019 § 2y .
T i @ ey §-
oW Wfd, qaieRer, 99 U9 sierary yRad fwnn, oo s
ERT GTT BHRGT 47 & 10 AfAHRoT g7 Sikew orwwr eves, qd ~araefd,
Tod TS SITEEIG §IRT A0 Arder # e Ruid & 25.00.2019 o
26.00.2019 ¥ U T FeAT BT WM H oI §Y IO THOGHOE0 FRT S 3070
¥ o Seer 9N Y A _ , :
Chief Secretary, UP, may forthwith ensure steps for supply of ,
drinking water to the residents in the affected area, apart from _ i
taking other remedial measures in the light of report of Justice B
Tandon in respect of Rania, Kanpur Dehat and Rakhi Mandi, :
‘Kanpur Nagar, around the area of Chromium dump and earlier
orders of this Tribunal.
" Chief Secretary, UP, may ensure that untreated seWage is not
dlscharged ip Jver:Ganga and pending a permanent solution, at :
rary arrangement by way of phytoremediation, bio- i
or-any other technology is done to disinfect/treat !
he same is discharged into the River Ganga.
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The Chief Secretary, UP, may initiate necessary action against the
Principal Secretary, Urban Development, UP, UP Jal Nigam,
State PCB for their illegal action in permitting discharge of
untreated sewége and = effluents directly into
River Ganga. '

A compliance report may be filed in the matter within one month
by email at judicial-ngi@gov.in '
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Compliance of Hon’ble NGT-Order dated 11.09.2019 in OA".No: 06/2012

General Status:

The population of Ghaziabad is approx. 22 lacs, Which is supposed to generate sewage of 264 MLD |
consumption and 80% generation of sewage). There are eight STPs with installed capacity of 490 MLD. The
MLD (This may be because of drain and industrial effluents before and after treatment reaching STPs). T
2336 Kilo Meters against which 1950 kilo meter has been laid and 51 Kilo meter is under implementation. T

needs to be taken up on priority.

Compliance Status and Time Line

\

ass’uymption of 150 lpcd water
age being received is around 400
equirement of sewer network is
alance network of 386 Kilo meter

anoj Mishra Vs. Uol) )

Directions

Actlon Taken

Time Line

To under take bioremediation /
phytoremediation /or any other
remediation measure of drains from
1% January, 2020 till STPs are set up.

Hon ble NGT has issued similar directions on 07.08.2019
for drains on Ganga and its tributaries in O.A. No:
200/2014 (M.C. Mehta Vs. Uol). The NMCG has also
been asked-to bear 50% of environmental compensation is
case of non-compliance,

River Ganga and its 11 tributaries are covered by the
notification-of 2016 on Ganga.

The state has prepared a DPR in collaboration with the
NEERI-CSIR and submitted the proposal for taking up
bioremediation on 459 drains and bringing them under
REENUE technology of NEERI. The proposal has Q&M
for five years and covering these drains under treatment
for a longer term as it may not be feasible to have STP on
each of them.

The proposal was submitted on 10.10.2019 and reminder
sent by Chief Secretary on 04.11.2019. The State has also
sent a letter on 19.12.2019 asking for sanction of project
funding 50% of the requirement with a commitment
. . g 50% “will
NMCG has not yet sanctloned the project. These three
drains are part of that project.

~sborne’ by- the : State... The .

remediation work can begin after

: days of sanction of the project by the

CG.

The principal  secretaries = of
Environment and Forests and Urban
Development to give a short term
and long term plan to control flow of
sewage from U.P. into the river
Yamuna at Ghaziabad with time lines

The State has sanctioned project for Rs. 587.24 cr. On
improving sewerage management in Ghaziabad,
Modinagar and Loni with funding for sewage house
connections under AMRUT, which provides for last m11e
connectivity for better ut111zat10n of STPs.

short term works will be completed

ecting leakages, making Loni STP
functional and laying of mnew

effluent pipeline)

he£g 5-0N B¥RuEsy



for execution.

Three (Ghaziabad, Modi Nagar and Loni) Projects of
Faecal Sludge and Septage Treatment has also been
sanctioned which are under impleméntation. The State has
issued Septage Management Policy in October, 2019
which envisages coverage of entire urban areas by 2023.

The State has also created an arrangement for long Term
Operation and Management of STPs, IPS, network and
house connection is an integrated manner of having One

| City One Operator. M/s V.A Tech Wabag, Chennai has

been awarded the contract of O&M in Ghaziabad Zone for
10 years. Assets has been handed over to them on
16.12.2019. This has been completed after one and half
long years of process of bidding and approvals.

A project for laying new effluent pipeline has been
sanctioned for Rs. 10 cr. and contract awarded for its
execution. This will enable rumning of STPs at
Indirapuram on full capacity.

A project of Rs. 126 cr. has also been sanctioned for real
time on-line monitoring of all STPs/IPSs through
SCADA. The same is under tendering.

N

The lohg term works will be completed
by November, 2020.

(Septage management project, new SPS
and completion of on-going projects)

The new STP of 60 MLD will be

completed in 24 months of its Sanction
by the NMCG.

Complete Tappmg of Sahibabad
Drain

This will be done with completion of Project of laying
new effluent pipeline and new IPS at Vijay Park.

Né'vember 2020

-%zm

Tapping and treatment of Indrapuri

New STP of 60 MLD has been proposed. Sanction from In 24 months after sanction.
and Banthala Drain NMCG is awaited.
Sewage going into Sahibabad from | These sewage will be taken to the STP Apnl 2020
sewered area (4 Points) .
Repair of all leakages in sewer lines | Will be taken up by V.A. tech Wabag on priority and ane, 2020

in Ghaziabad and Loni

completed.

Up-gradation of STPs to meet the
norms

The STP are designed for 30/50 norm for BOD/TSS.
The new norm of 10/20 of BOD/TSS has not yet been
notified by the Ministry of Environment, Forests and

-|.Climate Change. In absence of that notification it will be |
difficult to fund the up-gradation or change the conditions | -

in ongoing project.

Ix’:\';six months after notification of new
norms by the MoEFCC.

Prmc1pal Secfetary
Department of Urban Development
Government of Uttar Pradesh

SESS
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ZEE I

{C) Detarcation, Protection and Rejuvenation of Floodplains:

Sr.
no.

Bireﬁtmn

| Timeline 201G |

Actmn Taken |

The ﬂoqdplam shatld be demarcated |
‘| and developed through wetlands and )
_ blmfmez:saty parks. Vlc_:a Chatrman H)A"

; supemse and monitor t the same.

fixed by
DDA

«'Iﬂfidéﬁ@ﬂ
Department.

: pend’ng for takmg repbs essian 6ffhe land which ist0
used for the developnient of wetland developient on the

- Irngat‘on & Water Resaurce Department hias informed: that '

departmént has defided flood plain zong vide lefter no.
381EN ﬂi&-\g dated % :2015 The extrerme: hun |

Yamuna oft ‘the. easfe‘f' ;smie (m the land ai UP Irng f
Departrient) apstres of Oltila Barrage in the area of
NGT I:éihr] UP. I’,t 15 e'en demarcated b"v ~tng ‘

eastem bankof River Yarmiuna. :
DBA wﬂl create _qudlv‘erSIty Paik on the UP porfion of the

thereofto the BDA g5 agi'éed betwesn Priné!éal S ‘et"‘r_y, i
|mgatxan & Watgr Reso‘kmce Bep‘artment of Uﬁar i‘ade_éh
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5318

Item No. 01 - . ' ' Court No. 1

BEFé)RE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 6/2012

Manoj Mishra . : Applicant(s)

. ) Versus
“ Union of India &Ors. o Respondent(s)

Date of hearing: 23.08.2019
Date of uploading of order: 11.09.2019

.. HON’BLE MR. JUSTICE ADARSH KUMAR GOE.
' HON’BLE MR. JUSTICE S.P. WANGDI, JU
HON’BLE MR. JUSTICE K. RAMAKRISHNAN CIAL MEMBER
HON’BLE DR.. NAGIN NANDA, EXPERT MEMBE

ORDER

]
Particulars , (

Intrgdeiction . D we Ny

Ord% of the Hon'ble Supfette Court and this == 2-3

Tribuasal ’ ‘ o

i| Appdl b ment of Mq e T
| Exec! n/Complign
‘wAction®#®lan preparée

7irst Ropert of the Com
econd Rep

Summary of

. 9-10
Further Con31derat1on 11-14
D1rect10ns N“’“MW* 15- 16
Introduction

1. The matter has been faken-up to review the progress in execution of

directions in the judgment of this Tribunal dated 13.01.2015 reported

in 2015 ALL (I) NGT REPORTER (1) (DELHI) 139. In the said judgment,

the Tribunal dealt with the issue of control of pollution and
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rejuvenation of River Yamuna in Delhi. The matter of enforcement of
the said directions has been taken 'up from time to time in the last
four years but the progress has been found to be far from

satisfactory. Even today the situation is same.

Orders of the Hon’ble Sﬁpreme Court and this Tribunal

2. It is necessary to give a.brief background of the case before issuing
- further directions. "The issue of control of pollution and rejuvenation
of river Yamuna was taken up by way of Writ Petition No. 725/1994

by thegHpn’ble Supreine ‘Court based on

ws item published in l
i

erritory of

ay”. It was

*BOD 37 mg/l (against

permissible llmmt&f 3 m¥

Qf“’smm fgﬁ'

: faec$,hgel1form 17 00,00,00,000 (against

o

muwm

perm1ss1b1e limit of 500 MPN/100 ml). The situation was found to be

s1m1lar at Kalindi Kunj, Okhla and even Palwal. The Hon'ble Supreme

Court directed preparation of action plans and after continuing to
monitor it for 23 years, on 24.04.2017, the proceedings were

transferred to this Tribunal. In the meanwhile, O.A. No. 6/2012 was

!(1999) 1 SCC 161, (2000) 10 SCC 587, (2000) 9 SCC 440, {2004) 8 SCC 638, (2009) 17 SCC 708, 716, 718, (2012) 13
SCC 736, 786




5880

filed before this Tribunal on which response was sought from Govt. of

NCT of Delhi, DJB, DDA, DPCC and the States of Haryana and Uttar
Pradesh. In the light of material furnished, vide order dated
13.01.2015, this Tribunal issued directions to take remedial steps to
contrQI" the pollu't@on and to rejuvenéte the river Yamuna. Further
diréctiéns were also issued in the 1igﬁt of order of the Hon’ble
Supreme .C'ourt dated 24.04.2017.. T he said orders required time
bound éctions. Orders dated 13.01.2015 »arvld 08:05.20l5 divided the

hases. First Phase related

prOJeCt of cleanmg and reJuvenatlon into 2 _

spéciﬁc- dire,Ctiohs. It was further- directed that envigonmental

must commencé;?pgg,j%gg y hy. 01 12 QOIS Coronation Pillar was to be

completed by 11.04.2019. Work of Najafgarh drain was to be

‘ completed by' 31.12.2018. 11 drains were said to 'h;ave been tapped |

and work for trapping of S drains was to be awarded and completed

by December 2020, except the one for which the work was to be

completed by 2018. The State of Haryana was directed to file an

*para 9
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affidavit showing ‘the steps taken to ensure that no untreated

. pollutants are discharged into Najafgarh drain and no untreated

sewage ﬂéWs from DD2 drain at Panipat.

Appointment ‘of Monitoring Committee to Monitor
Execution/Compliance of Orders of this Tribunal

- In continuation of the said order, on 26.07.2018, a status report on

sewage management was noted and it was found that at most of the
places, BOD/SS levels were not meeting’ the required parameters.3

The Tribynal constituted a two Member imittee for time bound

jotPplan and framework for implementation**Thef€ommittee was to

up comprehensive, integrated and inclusi ategy with clear

Action Plan prepared By the Committee

The Commifctee submitted its Core Action Plan dated 22.10.2018,
identifying road map for monitoring the directions of this Tribunal
activity wise and agency wise. The plan highlighted issues, present

status and future actions. The sixteen action points identified are:

*para 3
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“j) Environmental Flow
ij) DDA and Demarcation of the Flood Plains and Conservation
Actiyities '
iif) Quality of River water
i) Sewage Treatment Plants
v) Interceptor Sewer Project (ISP)
vi. Repair and maintenance of Drains
vii) Polluter Pays principle
viii) Dredging and desilting
ix) . Industrial Pollution and CETPs
x) . Sewage and Faecal Sludge Management
xi) Online Monitoring of STPs, CETPs and Yamuna.
“ xii). Use of treated Waste Water
xiii). Idol Immersion
xiv). State of Haryana and pollution of the Yamuna
xv) State of Uttar Pradesh and Pollution of the River
galCreating  Public = Awareness - ugh  Information
iination Strategies and Managemenm\ Y

¥ recovery of

water quality

CETPs.and to set up sewerage network for unauthorized colonies. The

Committee noted that the faecal coliform count was upto 6,400 times
above the prescribed standards. Only 14% of the 1797 colonies had
sewage pipelines. DDA had failed to remove the debris and to secure

the area by erecting barbed wire fencing. The authorities in the State

of. Haryana were required to expedite action for reducing water
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polhition load. Th'e; State of Uttér Pradesh was required to tap the
_ drains, set up STPs and take action against the polluting industries
releasing effluents ;nto drains joining the‘-river. The Tribunal noted
that the situation was grim and that tflc regulatory authorities had
failed to apply the ‘Polluter Pays’ principle to control the polluting
activities. In spite of the serious damage be‘ing caused, the authorities

were not acting against the offenders either by prosecuting them

and/or recovering the cost of restoration. Apart from failure of the

Delhi Gqvernment, there was failure on the part of DDA, UP

12.07.2019 as follows:

“12. The Committee has furnished second report dated
' 27.05.2019. The report deals with 16 core areas including
the progress on projects, enforcement action and new
initiatives agreed upon with the key agencies, supplementary
cases incidental to the Manoj Mishra matter and specific
matters where the Committee seeks interpention of the
Tribunal. Apart from the said report, the Committee has also
forwarded a supplementary report dated 28.06.2019 and




13.

14,

this Tribunal in a clear cut tabular statemg
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second éupplementary. report dated 02.07.2019. The
supplementary report refers to the e-flow study report. The
Committee also suggested flat rate for sewage connection

_and. treatment which may be agssessed by the National

Institute of Financial Policy and Training.

Since unfortunately none of the Counsel is ready with their
respective instructions and the authorities including heads of
the Departments may be required to be held accountable for
executing the orders of this Tribunal which continue to be
defied and performance guarantees, may have to be forfeited
and further compensation directed to be paid or performance
guarantees required ‘to be furnished, we give further
opportunity to the States of Haryana, Uttar Pradesh, Delhi,
DDA, DJB, DPCC and the Municipal Corporations to furnish
their comments, if any, within two weeks from today.

further direct the. NCT Delhi, the 3

\ of Haryana and
DDA to file an affidavyit of complian ‘

}ACthTLS required to be taken,
ii) Actions taken so far,
iii) The target date prescrzbed in the Orders,’
iv) Reasons for the delay in execution and
v} Expected date of completion

M

ll this “informatiofi™? may be in quantzﬂa:ble as well as
j ?‘{zh measurable indica m@? ‘als@, indicati
i

;. cgse of over-shogfing o

nang ETPs and CETPs sewage
and fec e “mana nt, online monitoring of STPs,
CETPs in “Fiyer., Ygamwnai use” of treated waste water, idol
immersion, poilutzon of “the river Yamuna in the State of

' Haryana, and pollution of River in the State of U.P., creating

public awareness through znformatzon, dissemination
strategies and management and polluter pays principle. A
copy of ‘this statement may also be provided by the NCT
Delhi, the State of Haryana and Uttar Pradesh and DDA to
the Monitoring Committee before 05.08.2019 and Monitoring
Committee - may provide consolidated status report by
recording its comments/remarks by 10.08.2019.”
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8. Reports were filed by the National Capital Territory of Delhi (NCTD),
Delhi J’al Board (DJB), Delhi Developme'rit Authority (DDA), Delhi
Pollution Control Committee (DPCC) and the States of Haryana and
Uttar Pradesh. The Monitoring Cotnmittee on its paft_ furnished status

reports dated 13 08.2019 and 20.08. 20 19 with comments on the said

status reports / afﬁdav1ts

- ‘ | Summary of Statl:is.'of ‘_comp‘liance

9. We heard the learned Additional Solicitor General appearing on behalf

i med Senior Advo%e a
'ne learned Counsel ap earm

finalize the fr}é“h«:;mdmes%gﬁfhf’clear adverse consequences of
violating such revised timelines. This is necessary as repeated
timelines have not been adhered to.in the last 30 years and
pollution of river Yamuna is continuing. Such pollution needs to
be controlled at the earliest for protection of environment and
publlc health and havmg regard to unique szgnzflcance of the
river Yamuna whzch is a major tributary of river Ganga.”

The date of uploading was later notiﬁed to-be 11.09.2019 as Hon’ble

member was not available till that day. Nencompilation was filed by
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ﬁhe Leairned ASG i'n above terms. However, e-mélil dated 09.09.2019
| had been sent hard chy of which was filed on 11.09.2019 after the‘.
order was':. ready for uploading leaving no. opportunity for the Tribunal
to look into the .same.-. As the matter “had already been fully
considered,. we Ha_ve thus :proceeded to cbnsider the matter on the

available materials.

10. We may notice the observations of the Monitoring Committee with |

regard to the progress on €ach of the above heads with reference to

1. Physical demarcation of the entire floodplain to be done by DDA
(Para SA, Page 82)

2. No construction acfivity in the demarcated floodplain.

3. Repossessing the floodplain area under illegal and unauthorized
possession. No abtivity of edible cro;; / cultivation on the floodplain.

.4. No activity of edible crop/ cultivation on the floodplain (Para E,
Page 87) |
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5. No person/ aufhority shall ciump' any kind of construction debris

on the floodplain area. There shall be prohibition of any kind of |
N dumping of malba/ material in and around River Yamuna. (Para
" 6B, Page 88)

6. Pol_Iuter Pays Principle: Co1npensafi,on of 50,000 INR. This
compensation will be utilized for Restoration and Rejuvenation
work. (Page 86) |

7. Prohibition of throwing Pooja material or any kind of other material
in River Yamuna except only the designated sites. Violators to pay
5,000 INR on ‘Polluter Pays Principle’ (Para D, Page 88)

8. Existing wetlands and ‘water bodies  should be deepened and

and provide more water bodies. 1 A, Page 90)

. Floedplains shall ‘be restored, prese id  beautified in

 Wetlands 1&l1, Areaw Waz1rabad Barrage to ISBT Bridge (Eastern '

Bank) - around Garhi Mandu Vllla_ge & Usmanpur Village,
Area9.Wazirabad to Old Railway Bridge (Western Bank)
Area 10. ITO to NH-24 (Eastern Bank)- Commonwealth Games Village

Area.

IIl. Quality of River Water:

The quality of river water needs to be monitored continuously.

10
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IV. Sewage Treatment Plants:

1. As per DJB, Delhi generates 720 MGD bf sewage(though it could
be an"ﬁhdereé.ti'mation as a large number of illegal bore wells have
not been ac¢counted fdr. in this esi:i—mate-) but the actyal treatment
is only 500 MGD(69%). '

2. Capacity Ut111sat1on of STPS: As many as 13 STPs have capaclty
utilisation of less than 70%, some even havmg capacity utilisation
of 10 %(Ghittorni). |

3. Addition/Upgrada.tion of STPs: At present only five STPs have
‘design parameters of TSS /BOD: 10/10 mg/L and three plants with

ion parameters of TSS/BOD: 10/15 All the other 27 STPs

/30 heh by 2022, DJB

anctloned by NMCG although

land was avvllable ox};ly%for two.In 2018 a study was undertaken
through WAPCOS"to as

drains. Till date no work has commenced for any of the 14 STPs.

“the quantum of flow in all the 14

It has been reported by Monitoring Committee that it has not
received any definitive milestone and timeline and is not sure if at
all these 14 projects will commence on the ground. It has been
reported that the Monitoring Committee is of the view that DJB
has failed to fulfill its commitment to the. National Green
Tribunal.

11
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5. Decentralised STPs: DJB had proposed 46 decentralized STPs
with a total capacity of 158 MGD.

V. Interceptor Sewerage Project (ISP):

' 1. It has been reported by Monitoring Committee that The ISP is
divided into six packages which together seek to trap 108 drains.
in the catchmont,afoa of Najafgarh and Shahdara drains which
together contribute SSO‘MGD of flow in the Yamuna and account

_for almost 85 percent of waste water flowing into Yamuna within
the Delhi stretch of the river. A total of 242 MGD of sewage is
targeted to be trapped and treated once the ISP is commissioned.

2.1t h 'ttee that there is no

een reported by monitoring comy

, timelines are

D é Tonga Stand Dram Clv11 Mllltary and Dme Se
| d%n were found to g 3

sing Home
DJB has

namely, Kalkaj nd ains have been trapped. As regards

the other 4 drains, the ::osition is as under:
(a) - Qudasiabagh+ M uri Gate drain(Flow: 43.2 MLD).
(b) Barapula Drain {"low: 145.15 MLD).
'{c) Maharani Bagh irain (30.24 MID)
(d) Najafgarh drain {2056 MID) and Shahdara outfall drain (475
MID)
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The  Monitoring Committee has reported that these plains are
‘linked to ISP and sewage treatment is linked to commissioning of |
N | ISP and the connected STPs. It has also been stated that there is a
| mismafch between timelines for commissioning of the STPs and
commissioning of ISP. About 227 MLD of sewage from UP flows
into Shahdara drain and 477 MLD into Najafgarh Drain from
Haxyana. ‘

3. Status of other storm w..ter drains carrying sewage:
It has been reported by the Monitoring Committee that a total of

79 water drains in Scwered areas were found to be carrying

sewage. In re.spe.ct'to, this DJB has stated 39 have been plugged

0 would be plu sged as per the plan submitted by

B ﬁder network It has been reported that Q

%f 34

3. EC imposed fo f»durf{;mg:r:oﬁ Sohd waste in drains and river

Yamuna.

VIII. Sewage and Faecal Sludge Management and Levy of
Environmental Compensation

1. Septage Management

13
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As reported by Monitoring Committee, the progress with regard to
' Septage Management from April to July 2019 has been reported as
N under: o
‘. a). 96 Liéenses_ issued for collection, transportation and disposal of
septic tank waste.
b). 2 Crore Litres of Septic Tank Waste has been collected/ treated
from the unsewered/ un-authorised areas in 4 months.

c). Coverage has expanded from Rohini to now cover Dwarka, Uttam

- Nagar, Najafgarh and Yamuna Vihar.
d). Claim of BOD reduction load in river by about 2.5 metric tonnes
per day. '

toring Committee reports that it it essary to expand the

verage to all collectors of sewage bperating in unauthorised

1es. It also states that coordination with Cs is still weak

;N

been found to be naza, d’{us and

S ol

3 Wthh exacerbate pollution in the
dreuns ‘and river. No amount of STPs and professional management
1nputs, repair of drains and interception of sewage will result in
‘making the Yamuna cleaner unless the mosf major among the causes
of -pollution ‘are confronted. In a city of 20 milliont if over 7 million
inhabitants of unauthorised colonies live ‘without sewerage it will

affect the environmént of all citizens.

14
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It states that vtrhile the implementation of the Septage Management |

Regulations. has to continue it will not address the basic problem.
Forward planning is necessary keeping the future population growth
in mind. Laying sewer lines and drains needs to be forecast and
attended to well in advance to avoid the present situation in which

most unauthorised colonies have no outlet for sewage.

- 2. Sewage from Sewered areas

]
The DJB has reported that sewer network has been extended from
255 unauthorised colonies in 2015 to 384 in 2019 and that work is
in progress to extend sewer network to another 432 unauthorised

colo overing a popUla’tiQn of 21.60 la en in the existing 951

ew sewer lines have been added.

.C. has stated that while the coverage gl 'r network has

of sewer

atire East

: SeweEr
coni tlons In fact gaere% are colomes 11% West ti Nagar
Sha%_ra ‘which w_ btified™asya sewered colgny in or 1446

y ,»_'67 househol@ (11.5

The Monttori ﬁii'tteeffé'ggft States that NGT order of 8t May
2015 that dea??”%th”%n‘vnonm#;;tal Compensation (EC) under
Polluter Pays Principle (PPP) on all households ‘whether in sewered
areas or unsewered areas’, has not been given effect to by
GNCT/ DJB. It: states that “this sort of pfevarication appears to be
delibe'rated to find alibis for not using the ‘Polluter Pays Principle to
levy user charges or charge upfront for sewage collection and

treatment,”.

15
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It states that in the case of unauthorized colonies there is reluctance |
to recover even nominal charges. Since August 2018 DJB has been
assuring MC that a policy to give free or extremely cheap sewer
connectioﬁs is in the offing but on ground no such thing has
happened. Compounded with the-ref.usal,of households to take house
connections even where sewers have vbeen provided, tens of
thousands of households spéw their sewage into the storm water

drains and pay-nothing for the environmental démage caused.

It states that the whole of East Delhi has a sewer network but only
60% households are cdnneg;ted to the sewer system. It further states
that officers and engin_eer's' accept no responsibility for compelling
eachy ! :,Jsehold to 'take ‘sewe_r a conneiiin which amounts to
{ r;ellc;ti_oh of DJB’s statutory functions under t " 3

ne Monitoring of STPs and CETPs

OLMS in Sewage Treatment Plants:

DDA, DMC and: EWD,_;ﬁt;S’ tse_tre
the parks within 5 Km radi:;.s of STPs and pending laying pipelines
‘to have water transported through tankers. This has not been
implemented by the 'authorities, despite DJB having pursued the
matter with the DMCs, DbA, PWD and others. The DJB has now

reported to NGT that it has done the following:

[) Plotted all the Parks located within 5 Km radius of all the DJB
STPs and shared details with the Park Owning agencies

16
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11} Installed filling points at all the STPs fot tankers lifting water. Notices
issued to DDA, NDMC; All DMCs, CPWD, DMRC, PWD, DSUIB to
\ submit ATR for utilisation of treated waste water failing which

Advisory Committee shall be asked to seal the bore wells.

XI. Pollution due to Idol Immersion

The Divisional Commissioner and the DMCs which have the
responsibility and accountapility for implementation of mandate
with respond'to idol- immersion must ensure that such activities
are scientifically regulated and non-compliance strictly dealt with

_.by_ i1 ition of Enwronmental Compenw to be decided jointly
§ by CBandDPCC | - 2

1te t@urban areas havmg sewage treatment cal ac1ty
e sewa?éugenerated Furthe' ts an absence
ge

Sz

B s
1. It has been stated*~ "‘*33"‘Nos.~of Towns in the catchment area of

River Yamuna is generating 1290 MLD sewage. There are 82 Nos.
- of STP with cumulative treating capacity of 1562.7 MLD. Qut of
these 82 No's of STPs, 39 No's of STPs are existing whereas 43
' No's of STPs are either urder construction, under upgradation or
replacement with cumulative treatment capacity 766.2 MLD and
796.5 MLD respect1ve1y The State of Haryana has planned their

action for construction of new STPs, upgradation of existing STPs

s

17
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and treatment of sewage generated from these towns by

31.12.2023 for abetment ‘of Pollution in River Yamuna.

2. The affidavit appending the status repor'; of the line department
indicates that 31 Nos. of STP are complying and 08 Nos. of STPs as
not complying. These averments. of the line departments are not
corroborating witn the facts at site. The RYMC, Haryana observed
that out of 39 Nos. of existing STPs only 06 Nos. of STPs are now
found complying. The reaeons for non compliance in the existing
STPs have been elaborated in the report. Standard operating
procedure for STPs is not being followed.

The RMC, Harya’na ' has observed'

L , Rohtak,
durgarh Farldabad and Gurugram 't iyer Yamuna

rough 11 Nos ‘of drams malnly because of » sons that

fhe' sewage generated from the town is not reachmg’e he existing
o treaynt plants and is being d1scharged 1ntom,ﬂ1e d

the“"‘ I'Ps and” mu1t1p1e"agn01es are work1 for construction

‘:}iﬁ@ahadurg?r Rohtak, Faridabad, Nuh and
Palwal is bemg doné""by the ULB” Department which was proposed to
be completed by 31.03.2020. However, the department has now
informed that the work will be delayed by 3 months and will be

completed only by 30.06.2020.

C. Status of Diversion of sewage in unapproved areas
1. The affidavit submitted by the State Government indicates that

90MLD sewage is required to be intercepted in 31 Towns in the

18
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catchment area of River Yamuna. No Action Plan has been
submitted for Faridabad Town. The plan for Gurugram has been ‘
incorporated in the Action Plan for diversion of sewage from

Strom Water Drain,. Leg-I, Leg-II and LCg,—III (Badshapur Drain).

It has been reported that 28MLD sewage has already been
_intercepted and rest 62 MLD shall be tapped by 31.12.2020.

D. Status of Sewage Treatment and laylng of sewer line in
Fandabad -

1.1t has been repdrted _that 300 MLD sewage is generated from
Faridabad & town. It has further been reported that 04 Nos. of

STPs "are not working. Unt Effluent is being

ged into River Yamuna through Bu uh and Gounchi

he;'-\report states that as' per,t‘he"Action Plan gubmited by the
U-LD Depar‘tfﬁent 293 MLD ‘sewage shall

industrial effluent to the CETP proposed to be constructed by
the HSIIDC.

5. Also that HSVP is constructing 1 No. of STP of 7.5 MLD and
there is a proposal to construct another 30 MLD STP in the
Grater Fari.dabad area. The report states that it seems that
untreated effluent from Grater Faridabad areas will continue to

be disposed through tankers in low lylng areas till both the

19
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STPs are installed. It is recommended trunk sewer should be
made functional and sewer connection be provided for the

colonizers wherever required;

E. Status_of Sewage Treatment and laying of sewer line in

Gurugram
1. It has been reported that the GMDA has again submitted a

revised Action Plan for sewage generation, construction and

operati‘onal STP a_.nd"” diversion of sewage presently being
‘ disposed through Strom Water Drain, Leg-'I., Leg-II and Leg-III S
' (Badshapur Draih‘j leadiﬁg to Najafgarh Drain. '
Fﬁr_ther, ‘the quantlim of present sewage generation as per
frevised Action Plan is 408 MLD reas the projected
sewage generatlon for 2023 is 471 MLD. Th
apac1ty is 388 MLD out of which 68 MLD§
and 50 MLD ‘STP at Behrampur are under

'stlng treating

*at Dhanwapur
ation. The

effectlve treatment capacity at present is 270
The MCG has proposed to install additional

'P‘resently ?ﬁ&w unmiof.sewage discharged into Storm Water
Drain, Leg-l is 12.1 MLD, Leg-ll is 23.75 and Leg-1II
(Badshapur Dnain) is 49.35 MLD i.e., 85.2 MLD in total. The
GMDA had submitted target dates_ in the previous Action Plan
to divert of sewage from Leg I and Leg II to be 30.05.2019 and
30.06.2019 respectively but, the untreated sewage is still
flowing in these Storm Water Drains. The revised target date

submitted by GMDA to plug untreated domestic effluerit being

20
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discharged into the étorm Water Drain Leg I, Leg II and Leg III
(Badshapur Drain) is 31.12.2020.
Observatlons :

i. The GMDA to consider the quantum of sewage
generated by the ﬂoatmg population in the town and
other unspecified sources which are discharging into
St:orm Water Drain Leg i, lLeg I and Leg III
(Badshapur Drain). o

ii. The GMDA.: should ensure that the Storm Water Drain
should not carry any d1scharge during dry weather

after the dlversmn of sewage

%

eyage from these
since 2015.

iii. The target date for diversion

drains is being extended - many

GMDA must ensure that the work o
.frorn’. Sftrom Water Drains shall b
30.06.2020.

adjoining d1

2.1t has been“"re;pm;xe_ B AL, tlj,efe are compliance issue with
regard to funct1on1ng of CETPs of Industrial Estate at Bari,
Ra1, Kundli, Murthal, IMT Far1dabad, IMT Manesar, IMT
Rohtak, Manak Pura, Yamunanagar and Panipat.
Operational and' design deficiencies have been highlighted in
the report of Monitoring Committee.

3. There is a proposal to install 20 MLD CETP at Sector 34,

4 Gurugram. In the meanwhile, discharge from the industrial

21
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sector is being' illegally disposed into the adjoining sewage

systems. . |
\*\‘ " 4.The ULB Department.in its Action Plan for Faridabad Town
i -indicateé that 86MLD Industrial Effluent is presently being
discharged through' " the STPs/Drains. The Municipal
Corporation Faridabad ‘(MCF) proposed to install 3 New CETPs
with the capacity of 50 MLD, 24 MLD and 12 MLD
respectively in Zone I, Zone Il and Zone IIL. These CETPs shall
- be installed by the HSIIDC 'whereas the separate industrial
sewer line and Main * Pumpmg Station (MRS) by MCF. The
Government of Haryana should ensure that these 03Nos. of

CE got installed.on priority in the

idabad Town.

atus of Stand Alone ETPs.

~There is 1930 Nos,., of Stand Alone ETPs lischarging their
108 MLDof treated effluent to the receivis

He Municipal Committees and
Corporat1ons are to notify Septage
‘Management Poliéy on the same guidelines with

modifications to suit their local conditions.

d) Diversion and reutilization of Domestic Sewage generated
from villages

The D‘evelonent .and Panchayat_Department'of Haryana

submitted revised action plan stating that 193 villages in

22
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the catchment area of Riv.er Yamuna are generating
. ‘ 40MLD sewage. The sewage will be treated by using
Phytorid Technology with three’ pond and five pond
teehnology in 169 villages. The Department informed that
the work- of installation of sewage treatment plant is in

progress in 15 villages. The effluent generated from rest

24 villages will be diverted to the nearby sewage system.

| There are 26 No. of OMD installed in the existihg®'Ps and 08 No.

OMD installed in the CETPs connected to ]

>The RYMC Haryana observed that the mstalled STPs and

ey have been

.'CETPs are not. serving any purpose for wh1ch h

the line dep" ‘itme it to monitor

.Nen&nechamsm_ln pace WJ:%
thEh fflcacy of OMD#The OMDs ar@ﬁ her ed and

tion Control
OMDs and to

F STAT‘E«'OF UTTAR PRADESH

STATUS IN R SPEC

el
1 s s g

It has been reportéd by the Monitoring Committee that there are four
drains, némely Sahahibad, Indirapuri, and Banthala drains originating in
Ghaziabad distri‘ct of UP which carry sewage and industrial effluent into
river'Yamuna. Both Sabahibad and Indira puri drains also carry industrial
effluent from Loni and Sahibabad industrial areas both in conforming and

non-conforming areas. The report has also brought out the status of non

23
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functional 30 MLD STP at loni, and 74 MLD STP at Sahibabad which is

running below its installed capacity.

a) Sewage Management:

. Discharge in Sahibabad drain has been shown as 90 MLD
based on measurements done in May 2019, whereas in previous
reports, the flow measured was stated to be 166 MLD. The flow in
other two drains, .namely, Indirapuri and Banthala have been
shown at 78 MLD and 10 MLD respectively. This needs to be
correctly assessed.’

2. The reply submitted by the State of UP has stated that there

is a 74 MIRFSTP at Indirapuram to treat th

‘ﬁage in Sahibabad
also been stated that the plant,, Qi ‘nmng to the

a sepaxﬁ;&e outlet prov1ded for’ the entlre 74 ML%capacu \'§ STP the

wther ®timelines fo

( r-r‘@?e'cvutio %i¢” not been
W o U

one for the sewered area%g‘\x%h re leakages in ‘the sewer network
need to be fixed and the other for the unsewered areas where
sewer network combined with septage management needs to be
planned. . .

5. Since, waste water of Sahibabad drain is mixture of domestic
& industrial waste, the present STP of 74 MLD (running at
considefably reduced capacity) may not be able to reduce COD
and other chémical pollutants. Therefore, there is a need for

upgradation of STPs which was not meeting the norms.
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6. It is' also evident .from the reply that different
authorities/agencies, namely, Ghaziabad Development Authority,

.*\ Ghaziabad Nagar Nigam and UP Jal Nigam are responsible for

“ Sewage management in Ghaziabad district. Due to this
multiplicity 'éf authorities, accountability for managing sewage
arid sewerage in Ghaziabad has been ineffective despite the MC
pursuing the matter with the state of UP .'for more than a year
now. :

. b) Industrial Pollutio'n:».On comntrol of industrial pollution, the State
has taken some action. It has been reported that out of 150
water polluting 1ndustr1es identified in Sahlbabad and 88 in

”‘_:,_ndustries have been issuedww cause notices.

rder are being issued against

Loni,

Ilting units in

riagar area in Ghaziabad and 545

% Biodiversity
the state of UP

Further consideration ~

11. Having noticed the status of compliance of directions of thié Tribunal

in NCT Delhi, State of Haryana and Uttar Pradesh, we may now |
consider further directions to be issued in respect of each of the
identified action points. As already noted in the order dated

23.08.2019, in view of repeated failure of the timelines earlier, fresh
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timelines have to be laid down with accountability for failufe in the |
| interest of protection of environment and public health and for
rejuveriainn of the river Yamuna, which is a major tributary of river
Ganga and has its unique significance. This is also necessary to
comply with the mandate of directions. of the Hon’ble Supreme Court
referred to | earlier. It may be noted that there are 351 polluted river
stretches in the country ideﬁtiﬁed as such by CPCB’ which include all

major rivers and their tributaries*. This Tribunal is also dealing with

the pollution of River Ganga and several directions have been issued

and taking actions. If this continues,‘ it is difficult to expect any
positive change for long. This requires paradigm shift in approach

adopted so far. The appfoach to be adopted is to have clear time-

% The sald matter is being separately dealt with by this Tribunal In O.A. No. 673/2018. All the States/UTs have been
requifed to prepare and execute action plan for remedylng the sald pollution. Chief Secretaries of all the States/UTs
have been required to remain present in person with progress reports in the matter, along with other vital issues. All
the 35 Chief Secretaries have already appeared once and are scheduled to appear again.

3 0.A. No. 200/2014 order dated 22.08.2019.
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: bound plan with flexibility and due to accountability for failure by

| way of departmental action and monetary compensation. The
rescheduled timelines have to be compressed so as to complete every
action .by December, 2020 except where shorter timelines are
specified in this ord‘er or are othen&ise p0ssible. If any contract
permits longer timeline, i’r is clearly in violation of binding orders of
. the Tribunol which has at’;éined‘ finality. Violation thereof is per se
criminal offence. Such longer timelinel hés to be consistent with

orders of the Tr1buna1 and compressed w1t in 31.12. 202Q. Failing to

ay invite cnmmal prosecutmn NM', lso monitor the

1ance The Ch1ef Secretaries of De1h1 H

rsonally see. the comphance and have to set

failure and’ s‘uccesg"{g:g‘%;o far “and appropriate actions be initiated
against‘. those who' have been responsible for the failure. Nodal
Officers may be identified in respect :of, different projects clearly
defining the responsibilities. Wherever there is misappropriation of
funds, criminall case has to be régi‘stered. Posting ™ of Officers

entrusted with the résponsibility may be reviewed from time to time
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depending on their responsibility. Procedure for giving of contracts |
‘ may be shorténed and standardized at State level.and if possible at
National iével by NMCG apd CPCB. Giving of contracts should be
based on successful credentials instead of mere lowest rates.
Pollution load at entry and exist point of each concerned State may or
at entry points of each drains need to be recorded periodicélly. The
Chief Secretaries of Delhi, Haryana and U.P. may furnish action
taken reports in this regard at the time of their personal appearance

before this Tribunal in Q.A. 606/2018.

13. iorities need to ‘be planned. The first step, is ensure that no

utént is discharged into the river or drains conneggted thereto.

Court ﬁhat water polllition is the cause of various diseases and also

affects food safety apart from affecting the environment as such.
Following'the said judgment, this Tribunal has directed? that “All the

local bodies have to ensure 100% treatment of the generated sewage

(2017) 55CC326
"Order dated 28.08.20 19 in Paryavaran Suraksha Samiti &Anr. Vs. Union of India &Ors., O.A No.
593/2017
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and in default to pay compensation which is to be recovered by the
States/ UTs, with effect from 01.04.2020. In default of such collection,
| the Stateé/ UTs are ‘liable to pay such compensatio-n._ The CPCB is to |
collect the same and utilize for restoration of the environment.” While
dealing with the pollution of river Ganga, this Tribunal directed

“Bioremediation and/or phytoremediation or any other remediation
meqsures may start as an interim measure positively from
.01.11.2019, failing which the State may be liable to pay
" compensation of Rs. 5 Lakhs per month per drain to be deposited
with the CPCB. This however, is not to be taken as an excuse to
delay the installation of STPs. For delay of the work, the Chief
ary must identify the officers responsible and assign specific

recover the sf' id amount from the errzng officers/ d
i Wlth regard to works under constructzon, after Ql.

‘month to' 'CPCB for dlschargmg untreated sewa,
' g@nec to. river Gang% or its. trzbutc:trzes“’r d Rsy

mgnth to PCB per ingomplete STP and its
aebly. Further wzth gar ere |

issties have alrea@y beqn&iglentme”a’ by Way of action points noted
above. On ‘some of these aspects, further specific directions are
necessary.

Directions

15. * Accordingly, apart from direction in paras 12 & 13.above, we proceed

to issue following further directions:

®0.A No. 200/2014 order dated 22.08.2019
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- A.IN RESPECT OF NCT DELHI
(1) Environmental Flow:

a) The i'm'pac‘t on ground water regime due to pilot project may
be tnonitored by CPCB, DPCC and CGWA. The study being
carried out by the National Instituted of Hydrology, Roorkee

. (NIH) on glirections of NMCG may be completed as per

schedule by March 2020. An interim report be furnished by

D'ecember 2019.

o : g
'The current regime of Enviroh% lg flows may be

“augmented especially in lean seasons ¥of coordination

amongst member states stakeholders

environme ft“?"'”’[‘hé ﬁ;gﬁito?i;g- Conﬁmittee will look into the
compliance.

b) No activity of edible crop/ cultivation ‘on the floodplain may
be undertaken. The DDA may'ens‘l.'uje complianoe in the same

manner as direction (a) above with regard to accountability of

officers.
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¢) The DDA to assign the task of demarcation, re-possession,

fencing and deVelopmenf of bio-diversity park thereon to an
appropfiate and dedicated institutional set up.

d) DDA shall complete the work of putting of CCTVs and keep
the afea secure from further enéroa,chments as such.

e) Thé agencies (Railways, NHAE and GAIL) shall give requisite
permission to DDA for launch of optical fiber cable within

one month of the receipt of such request after which the DDA

ill be free to procéed subjéct to gny objection there against
being consig:leﬁ_rc._d;by_ this Tribunal.

"The UP Irrigation Department shall g

for th_e-{i‘véxecutidn"bf CCTVs related work
one month of the feceipt of such request after Wh-ic the DDA

 against

& will.v,,_be-‘_,freve‘ to proceed su‘bject' to any %{ectlo
carrying
wherever

en report to

ng of pooja material

nd of*ethér materal in river Yamuna except only

designated sites to be ensured by DDA, GNCT, UP and
Haryana.
i) The Transports Departments of GNCT, UP and Haryana need

to enforce the said polluter pays pri’hciple so that no malba is

dumped on the flood plains.

31




S4oq

j) In view of .c,-omments‘ of the l\/.[or_litolring Committee, the DDA
is directed to undertake the work of restoration of flood
pla.lns so that such flood plains undertakes or performs the
requisit¢ ec,ologic_a,l- functions -a'nd- DDA submits an action
| plan with time_lines to Monitoring Committee in this regard,
_ within one month frox;ll today.
- | (iii) Quality of R'ivef Water:
Monthly reporté on the water qua]ity be furnished by DPCC

_to the Monitoring Committee which must also contain data

' én faecal coliform and till the time Etablishes its own

nalyzed either

‘ iaboratbry network, the samples may"

from ,'C’_'PCB laboi'atdry or other accreditg 1o ratory with

on the website of DPCC ;and_‘CPCB.%r fa
with this diregfion, \DPCC will be 1ia%§top

lakh per ‘g‘a’onth

s

b) The DJB to prepare an Action Plan with timelines for better
capacity utili'zat_ion of STPs by tapping the drain as a short
term measure to reduce pollution in River Yamuna within

one month.
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c) DJB to prepare an action plan with specific timelines and

. implement the same in terms of bridging the capacity gap and
:ﬁpgradatibn of éxisting STPs that are functioning on old
parame_te‘fsf.

d) DJB to take concerted steps in térms of actions not taken
so far and fix the accountability of érring officials.

. , e) DJB to complete the task of ‘setting up of STPs by

-31. 12.2020;

The DJB needs to' spell out action to be taken with specific

timelines‘within one month.

such ide&t’?ﬁﬁéd ofﬁce"iiém.ti;r delay in setting up of STPs,
sewerage network and its connectivity by the concerned
ﬁéad of t1:1e department.

h) The Govt. of NCT, Delhi will be liable to pay Environment

Compensétion if defaults take place as under:
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1 "The operational deﬁcienéies of the existing STPsV

. must be rectified Within tiqree months failing which

e Environmental cdmpensation of Rs. 5 Lacs per
month for STP shall be dei)osited with CPCB.

‘ii. With' regard to works under construction, after

01.07.2020, directioh f§r paymeqt of environmental

< . compensation of Rs. 10 lakhs per month to CPCB

‘for discharging . untreated sewage in any drain

. cdnngcted to river Yam ana and Rs. 10 lakhs per

month to CPCB per inco STP, sewerage

network and ivts_(_:onnectivity&.v i

iii. ”;"i'With regard to the situation

B et -

'or Sewerage Project
% A

that timelines are adhered to.

b) DJB is directed to adhere to the timelines with regard to ISP
and treat all the 242 MGD sewage by 31.12.2019.
c) For failure to comply with the above directions

compensation will be payable at the rate of Rs. 5 Lakhs per
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month till .compliance; from Ol.'01.2020. Entries .he also
| - made in the service records of the erring officers to fix their
i?ésponsibility.
(vi) Maintenance of Dra1n5°

a) The DJB and NDMC to 1dent1fy and plug the sources of
sewage within two months positively and report compliance
to Monitoring Committee.

b) Tapping of Drains :

i ngésigbagh+ ‘Mori_

Gate  drain(Flow: 43.2

MLD[:DJB to make an’ ent of sewage

comlng from sewered area

tlmehnes in“ferms of tapplng or laying of sewer
lines in. un—authorised colonies.

iv. Najafgarh drain (2056 MID) and Shahdara outfall

drain (475 MID): The DJB is directed to attend to

the observation of Monitoring Committee so that

all the intefcepted sewage is treated. The States of
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Haryana a‘nd/ UP are directed to submit their
: . Action Plan with specific timeline to attend the
‘flow of untreated sewage into said drains.

v. Status of other storm water drains carrving

sewage: The DJB is directed to submit a specific
timelines with specific accountability so that no
s_ewagé finds its ways from sewered areas into the

storm water drain.

vi. Status of Punctured Sewers: DJB to ensure that

such instances are atte
specific accountability.

vii. Ameliorative ~measures for ¢l

to assess slug
¥amuna be evaluated

and apg ropr1ate ecisions by undertaken by IFCB

s w’

d
et

N(’fﬁw Irﬁgatmn and Flood Control Department).

c) For failures in tapping the' dra1ns, environmental
compensation at the rate of Rs. 5 lakh per drain per month
will be paid by tﬁe bJB 6r‘ concerned department to the

CPCB for environmental restora_tiOn. Entries in the record of
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the erring officers also be recorded consistent with the
, earlier directions.
| (vii) Industrial Pollytion:

a) DPCC- is difected to continye with the survey and
monitoring of industries both in confirming and non-
confirming areas. and take action in accordance with law

. against polluting vunits' and file report of action three
months besides recovery of EC. In case of non-compliance

Delhi Govt will be liable to pay Rs. 5 lakh per month from

01.01.2020

g

(viii) Sewage and M@ae"éa“f, s §,1Lufge Management and Levy of

Environmental Corhpensatibn:' |

a) An incre_meﬂtal-progress of collecting 2 MGd of septage in
120 days needs to be quaﬁtiﬁeci.'_by DJB in terms of the
number of households witfl pit lat;ines, map the SPS’ where

the collected septage has to be deposited colony wise and

sub-district wise and monitor_ licenses issued at a
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disaggregated level. DJB to ‘assign responsibility to an

organisation which can collect and furnish incremental
progress. |

b). DJB may prepare an Action Plan for providing unauthorized
coloni_es with sewerage systems.

c¢) Govt. of NCT Delhi, DJB, DMCs and DDA to collectively
uﬁdeﬁake:.advancé planning for location of STPs, SPS’,

peripheral and‘,trﬁnk"lihels before new populations settle in.

d) .Chief Secretary, Govt. of NCT Delhi make it mandatory for

those prdvided with piped water su

sewage conveyance system in the
) :

connections.

wenvironmental d the CEQ, DJB and

R

DMCsito ensure seve

r conpectivity where sever network has
KT g :
been laid” before 31.12.2019 failing which both these

agencies shall be saddled with environment compensation
to the tune of Rs. 10 lakh per month and disciplinary action

against the Zonal Officer responsible for his zone.

g} The Chief Secretai'y, GNCT Delhi, DJB and DMCs to ensure

that a mechanism is evolved where by raw sewage from
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unauthorized colonies gets Céllebted and taken tb some

' central STP facility for treatment till the time sever line |

) ’ﬁ&twork ‘is laid in unaﬁthoriz_éd colonies within three

months and $ix months thereafter ensure implementation

of la'ying of sewe:r line network failing which Environmental

Compensation of Rs. 10 lacs per month shall be levied on
each of them. H

h) An insfcit"litional mechanism be established by the Chief

Secretaries, GNCT Delhi, DJ:B and DMCs whereby the

collection, transportation and disposalofgseptic tank waste

. .is monitored.

. Accoqmabﬂiﬁy of ‘the officers may be ed in the

gnitor this

maﬁn;ef. mentioned earlier. The Committee may:.

#Qnline Monitor g gf SIP§ and CETPs 4

f OLMS in

oo

(x) Use of treate

N s

d waste water

DJB and park owning sociéties like DDA, DMCs, .PWD to
mandatorily use the treated water from STPs for all parks
within 5 km radius of STPs and pending laying of pipelines,
such treated water to be transported through tankers.

Compliance be reported by 31.12.2019 failing which DJB,
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DDA, DMCs, PWD and others shall each be charged

Environmental Compensation at the rate of Rs. 5 lakh per

month till compliance is reported. This shall be overseen by

the Chief Secretary, Govt. of NCT, Delhi and the Monitoring

Committeq as this colossal waste of treated water cannot be

allowed
(xi) Pollution due to Idol Immersion
The Chief Sécretary Delhi to oversee and monitor and

uarterly submit the repor’t in terms of quantita__"cive and

de responsible for

and proper

Haryana as multiple agencies_ are functional in STP
construction, operation and implementation and

maintenance etc.
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b) Thé Op@ratidna} deficiencies of the existing STPs must be
: . " rectified within .03 months iné:orporatin.g the observations
'~ of RYMC, Haryana.

¢) The acCéuntabiiity of the responsible senior officer for each

STP is feQuired to be fixed >by the Department. They must
regularly evaluate the cfﬁcacy. of the STP.

P d) The Standard Qperatjng Procedure for STPs  must be

formulated expeditiously .and- followed in letter and

spirit and'a_dequately supervised by senior officers.

Constr{lction/Upgradation) sho

repu‘/ced“'indep.efnldent agencies so
and ;vo'p:erational deficiencies can be rec
departments sh?d

Wis g, executioped

' “&s%w t be permitted. We direct Chief
- P o

_ el e

Secretary, Haryana to take stock of situation and

complete all works by 31.12.2020.

(ii) Status of Diversion of Sewage in approved areas:
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The Chief Secfetary, Haryana to ensure that the Line |

departments must be adhpre‘d to the target date as no

"‘-‘fprther,e}-(tensi.on of time is permitted and the Line
departments should él,so su-bmit the month wise
execution plan’ for laying of sewer so0 ti'lat the progreSs
could be ﬁonit01'ed by RYMC, Haryana{.

(iii} Statys of D..iversion‘ of sewage in unapproved areas:

a) The ULB Dep'artmen’.c will ensure that the diversion of

sewage from unapproved area of 31 Nos. of Towns must

_be completed along with the la ‘ Lewer in approved

area. No further extension of tine %

itus § 9 la%eﬁig eﬂ?‘and

a) C?gﬂeﬁs' 'é‘("”cl'g{gohd Action Plan is required to be

..s

"é"*». _x

g,

submltted by the"ULB Department for treatment and

diversion of sewage ~from approved areas and
unapproved areas of Faridabad Town. This is the
_ 6n1y town wi'lere no planning has been made so far
and entire éewage generated is being disposed

without any treatment.
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b) The State ULB and HSVP to submit the time bound
_Action Plan for treatment and diversion of sewer from
approved and unapproved areas within 02 months.

¢) The Principal Secretary, Urban Local Bodies Department
(ULB)' and Chief Adminis:trato,r, Haryana Shahari Vikas
Pradhikaran (HSVP) is clire,ct__,ed to give administrative
and ﬁnangiai sanction for the same in a time bound
manner. |

d) The Line def)artments should submit the month wise

execution plan for laying of sew ivert the sewage to

the STP so that the progress c " monitored by

RYMC Haryana

Status, of )"Sewage Treatment and laymg of sewer line in

I Gurugram' ’

a) .Ch1ef Secr"'a , Ha‘rya’h"a‘ to coﬁ@iﬁnat p- submit

; State sinc

Pt

Rlan” fbr construction of 20 MLD at

e

b) Th".,@e;g;lyAct@n
Jhajgarh and 50 MLD STP at Dhanwapur shall be
submitted within 01 month.

(vi) Status of Industrial Waste Wﬁter Pollution:

i. Status of CETP
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a) Chief Secretary Haryana, to Coordinate and enforce

. : the work so that the ongoing works are completed in

‘ éhortest possible time.

b) Managing Director of HSIIDC to upgrade the existing
STP at different locations on the basis of influent
characteristics and submit 'revised Action Plan
within:-one rﬁonth and execute the same within next

three month.

Chief Administrator HSVP and Chief Administrator,

GMDA to take appropriate c ye measures in
their respective CETPS and ré& ompliance to

Momtormg Commlttee

Status of Stand‘Alone_' TPs ‘ .

The Addltlonal Chlef Secretary, Development and

Paﬂchayat Department of Haryana to complete the work
of treatment of sewage in all 169 villages by 31.03.2019.

V. Status of Online Momtorngevmes (OMD) in Industnes,
STPs and CETPs

a) The State Pollution Control Board, Haryana to

ensure necessary action as regards effective
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functioning of OMD in Industries, STPs and

CETPs.
‘b) The Chief Secretary, Haryana to take concrete

steps to strengthen Haryana State PCB in terms of
the order of Tribunal in O.A No. 95/2018 order

dated 28.08.2019.

. Covi. Compensation ' and accountability: Directions on the
' subject in respect of NCT Delhi will apply to the State of
Haryana also. Bioremediation and/or phytoremediation
or any .other remediation m ires may start as an

020, failing which

_interim measure positively from-

" the Govt. of Haryana may be liabl compensation

must be'rectlﬁed W1th1n three months failing which
Environmental compensation of Rs. 5 Lacs per
month for STP shall be deposited with CPCB.

b). With regard to works. under construc_tion, after
01.07.2020, direction for payment of environmental

compensation of Rs. 10 lakhs per month to CPCB
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for discharging untreated sewage in any drain

'cbnnec,ted to river Yamuna and Rs. 10 lakhs per

,r..n'onth to CPCB p.e,r incomplete STP, sewerage

network and its Conneétivity will apply.

c). With regard to the situation where works with

regard to STP, éewerage'; network and ité
! ‘ connectivity have not yet started, the Govt. of

Haryé’na has to 'péy an  Environmental

Corﬁpens_ation at the rate of Rs. 10 lakhs per

Haryana to recover the said amount.

.. officers/contractors. o e

,-.:sté.iz Lof Haryana is %sh n& have to

e

C.IN RESPECT«nggr %.OF U’ AR PRADESH
(i) Sewage Management:

| a) The Principal Secretaries, Environment and Forest and

Urban D_evelopments are required to prepare short

and IOng term plahs to control flow of sewage from UP

into the river Yamuna at Ghaziabad with time lines for

execution. U.P. Chief Secretary to monitor it.
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amongst departments.’

Indust;igl Pollution:

'Floodplains

S

Chief Secretary U.P to ensure that clarity in terms

of execution of time lines are given and action

~taken on ground with regard to interception and

diversion of Banthala and Indira Canal drains.
Chief Secretary, U.P to review the matter with
regard to sewered area, un-sewered areas and
leakages  in' the' sewer networks etc. and fix
time;i11é§f;‘fo‘g..‘exefcution of same.

Chief' Sé‘éréﬁary U.P té review the matter with

regard to upgradation of hich are not

meeting the norms and e " coordination

DC and PCB.

and Rejuvenation of

The floodplain should be demarcated and developed through

wetlands and biodiversity parks. V:ice Chairman DDA and

Principal Secretary, Irrigation, U.P to give specific timelines for

setting up of same. The Chief Secretary UP shall supervise and

monitor the same.
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(iv) Compensation and Accountability: Directions on the subject

in respect of NCT Delhi and Hawa,ha will apply to the State of
Uttar Pradesh also. Bioremediation and/or phytoremediation or
any other rerhediation measures may start as an interim
measure positively from 01.01.2020, failing which the State of
Uttar Pradesh may be liable to pay compensation of Rs. 5
- Lakhs per month per drain to be deposited with the CPCB. This

however, is not- to be taken, as an- excuse to delay the

* installation of STPs, sewerage network and its connectivity. For

Elay of the work, the Chief Secréta, ST f Uttar Pradesh

::riust identify the officers responsible ign specific

‘accountability.“Whegever there are violations}
the ACRs rhuSt be made in respect of such identitied gfficers for

of STPS, SeWer :

At
. I

‘b). .With "égélr:d “w:)rk's “under construction, after
01.07.2020, direction for _ﬁayment ‘of environmental
compensé.tion ,olf_ Rs. 10 lakhs per month to CPCB for
discha;‘g‘ing untreated sewage in any drain connected to

river Yamuna and Rs. 10 lakhs' per month to CPCB per

48




SHLb

incomplete STP, sewerage network and its connectivity will j

apply.

‘”c')‘. With regard to the situationvwhere works with regard to
STP, sewerage network and its connectivity have not yet
started, the State of Uttar Pradesh has to pay an
Environmental Compensation at the rate of Rs. 10 lakhs
“ _ per month per STP, Sewerage network and its connectivity
after 31.12.2020 .for the delay in setting up of the same. It

_will be open to State of Uttar Pradesh to recover the said

‘amount from erring officers/contra

d). The State of UP is not shown

performance guarantee in terms of order’

16.  The Mon ' mmittee may

'ue to monitor compliance of
P .

O
e

directjqns' of tﬁi&gr%uﬂ @{Lgiurmsh its"r next status report as on
31.1'2.20‘19 by 31.01.2020 with comments on the affidavits of the
"co,n_cerr.led aﬁthofiti,es. :I‘he same may also be uploaded on its
website. We further direcf the NCT Delﬁi, the Stat.es of Haryana and
UP, DDA to file. afﬁdavité- of compliance. of the direc_tions of this
Tribunal as bn 3.'1.'12.201‘9 ‘before the Committee as well as this

Tribunal on or before 15.01.2020. The registry may upload them on
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website as soon as received so that all concerned can access the same
before the hearing top avoid the situation which arose on 12.7.2019 as

noted in para 7 above.

List for_ further consideration in the third wéek of February, 2020.

Adarsh Kumar Goel, CP

S.P. Wangdi, JM
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